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BEFORE THE CENTR&L ADMDZ!STR&TWE 

TREI3ZJNAL CALCUTTA BiF,IWH 

O.L-NO. go 0F2017 

Pallav Kariti Roy, son o f Hitendro Nath key, aged about 25 

years. residing at Viii Chaitannya, P.O. New Rangia, Dist. 

Darje&in:, Pin Ne 73G3, unemployed youth. 

II 

d 
- Versus- 

1. Union of India, service through the. Secratary, Ministiy c'C 

Tele communication, Department of post, Dak Shawan. 

Ne;i Delhi-i. 
.2 'ftr. Chief Post MaEcer General. West Bengal Circe, 

Yogayog Bhawan, CR Svenue, Calcutta- 12. 
3 fhe Superintendent of Post Office, RMS SGt Division, 

Department of post. .SiUguri- 734001. 

4. The Head Record Officer, RMS "scr Division, Siigury- 

73U0I. 

"-I" Respoxder. 
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o.a. 350.00900.2017 

I> No. O.A. 35010080012017 	 Date of order: 11.7.2017 
VI 

/ 	
Present: 	Hon'ble Ms. Jaya Das Gupta Administrative Member 

/ 	For the Applicant 	: 	Mr. J.R. Das, Counsel 
Ms. T. Maity, Counsel 

For the Respondents 	C 	Ms. D. Nag, Counsel 

ORDERIOraiI 

Per Java Das Gupta, Administrative Member: 

Ld. Counsel for both sides are present and heard. 

2. The applicant has approached this Central Administrative Tribunal 

under Section 19 of the AT Act, 1985 seeking the following reliefs:- 

"a} 	To pass an order directing upon the respondents to issue an 
appointment order asIN yerifi,cation on the basis of 

22.O verification of the all 	ièate; on 	qjZOit in favour of the most 
eligible candidateir rmsj0tifiJjOn clfèd àçO3.2016.  

To pass aqproiiThe brát qting upèfThe respondents to 

produce the repprt of/I4Mt44aiofl  €\ candidates who 

are supplied iftterT4Nt31 tT'Sed 31P3\20i6 arid if its 

found that the.appii 	 . crite?lôn fld secure the 
highestmark4n.thatj4 1 \red10!t?e jssued. upon the 

respondentscissue aj tqi4no'Pifl favourtf ie êandidates. 

To pasan ord& p6th6 Dondenis to consider the 

representatidn dhé.'it4.2017. 	
v\ / 

\ 
, / 

I 
To pass an olr to>gi 	efitof'ju gØent passed by the 

Hon'ble Tribunal 1fl1h'è'sixniláNypèôf cab4ing O.A. No. 684/2017 
dated 1.5.05.2017. 

And to pass such further other order or orders as your Lordships 

may seem fit and proper. 
Cost." 

2. 	It is the submission of Ld. Counsel for the applicant that he will be 

satisfied if a direction is given for consideration of representation made by 

the applicant Shri Pallav Kanti Roy on 21 .4.2017 before respondent No. 3 

i.e. The Superintendent of Post Office, RMS 'SG" Division. However, the 

Ld. Counsel for the respondents on instructions submitted that such 

representation has not been received by the office. 



o.a. 350.00800.2017 

Hence, with the consent of both the parties, it is directed that a. fresh. 

representation giving, all details shall be submitted by the applicant within a 

period of 15 days after getting a certified copy of this order. Such 

representation when received by respondent No. 3 shall be disposed of as 

per law within a period of one mont9nd  decision arrived at should be 

conveyed to the applicant within  a period of one week thereafter. It is made 

clear that I have not gone into the merits of the case and all points are left 

open for consideration by respondent No. 3. 

The OA. is disposed of with the above directions 
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